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[Shri Mukhtar Abbas Naqvi]
“That this House do appoint Shri Dilipbhai Pandya, Shri Shamsher Singh

Manhas, Shri Pramod Tiwari, Shri A. Navaneethakrishnan, Shri Praful Patel,
Shri Harivansh, Shri Satish Chandra Misra and Shri Sanjay Raut to the
Select Committee to examine the Prevention of Corruption (Amendment) Bill,
2013, in the vacancies caused by the retirements of Shri Anil Madhav Dave,
Dr. Chandan Mitra, Shri Avinash Pande, Shri A. Navaneethakrishnan, Shri
K. C. Tyagi, Shri Satish Chandra Misra, Shri Praful Patel and Shri Sanjay
Raut. This House also do appoint Shri Swapan Dasgupta to the said Select
Committee in place of Shri Ramdas Athawale who has been inducted into

the Union Council of Ministers.”
The question was put and the motion was adopted

MR. DEPUTY CHAIRMAN: We shall, now, take up the second motion by Shri
Arun Jaitley.

MOTION FOR APPOINTMENT OF MEMBERS TO JOINT COMMITTEE
ON ENFORCEMENT OF SECURITY INTEREST AND RECOVERY
OF DEBTS LAWS AND MISCELLANEOUS PROVISIONS
(AMENDMENT) BILL, 2016

THE MINISTER OF FINANCE AND THE MINISTER OF CORPORATE
AFFAIRS (SHRI ARUN JAITLEY): Sir, I beg to move:

“That this House concurs in the recommendation of the Lok Sabha that the
Rajya Sabha do appoint three Members to the Joint Committee on Enforcement
of Security Interest and Recovery of Debts Laws and Miscellaneous Provisions
(Amendment) Bill, 2016, in the vacancies caused by the retirement of Shri
Satish Chandra Misra, Shri Praful Patel and Shri K. C. Tyagi from the Rajya
Sabha and communicate to the Lok Sabha the names of the Members so
appointed by the Rajya Sabha to the Joint Committee and resolves that Shri
Ramchandra Prasad Singh, Shri Satish Chandra Misra and Shri Praful Patel
be appointed to the said Joint Committee to fill the vacancies.”

The question was put and the motion was adopted.

GOVERNMENT BILLS

MR. DEPUTY CHAIRMAN: We shall, now, take up the Child Labour (Prohibition
and Regulation) Amendment Bill, 2012. Time allotted for this Bill is two-and-a-half
hours. Shri Bandaru Dattatreya to move the Bill.
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The Child Labour (Prohibition and Regulation) Amendment Bill, 2012

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I beg to move:

"That the Bill further to amend the Child Labour (Prohibition and Regulation)

Act, 1986, be taken into consideration."
The question was proposed.
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e f9d o gl 399 U dRE 7 7, oad wftee @ @) S 7 6 =l @
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"No child shall be required or permitted to work in any establishment in excess

of such number of hours as may be prescribed for such establishment or class of
establishments. (2) The period of work on each day shall be so fixed that no period
shall exceed three hours and that no child shall work for more than three hours

before he has had an interval for rest for at least one hour.

I8 T IM? $AD] Adold Ig g3l [ B 3MMeHl I8 are b Sl g=a1 W I&f
BT B & 8, SUBI Udh IR & d W=7 8 fb =g 9 9 "¢ dH fear
IR AP Tdh € BT W ¢ A1 39 IRE | 98 B IR @l Tl S |1 gHIfad
BIT? 399 9@ e ywifad ERftl 399 SHd! BT B d 91T Ut 9 S
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4.00 p.m.
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g, I8 39 € O Arad © {5 89 I8 oM oAl 7, S9d fhdl TR b1 $AYE T
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ffead ©u 3 I8 te usd ® 6 {59 aRE & &9 919 59 &1 91 & B A dfud
P Fh| TATSH BEI b IR H BT TIT B golled dH Al haed! Vae & Ifdid
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IRV SN VA S BT FHIRT HIAT AT S 8RS gl Al R W I8 o
SR AT 8, $9hT H gHd $Rd U I8 IHIG BRal g [P $8H Sl IR B Bl
ST T, I AT FAT A H I8H Bl TART ST o) T 7 MR S g
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ARl ¥pell H € 3R S B g2, Sl SO SHUR P Wl H g, M d A w1
Tred 87 d AU R% [ fU <@ I €2 S 3 STb WY RN HRA o I
27 B R AR W HE 1 Aed & 6 MU =@l & i H S 14 9 18 a1 R
R fear 8, I8 <IgEITd T8l Bl ILO Convention ST%-¥T% dhadl & & fhdt ot g
H 84 QX G_dl b gedl Bl U BRIGR & gdlel q8] HR Adbdl, S8l ITPI AR,
qFfiE R AIfe WU BT § AT SdT URIMd BT ©, Wfd Sl 89 S H
amendment &< ST I8 &, IE 919 SARI |AST H &l 3M & T

R, 1975 H g4l WU 7 Yg Y A1 A1 P gAR fegei™ & a=d e Ayl
o Y I Ahed P12 BF AYP! TG foal 71 918 & & gy & g &
|1 QAT €IGT A HRY| AR 31 QAT GIET A1, Al ATID] $HD] FST YA sl
Tearg o I8 € & 1987 ¥ National Policy on Child Labour &1, 98 I ®g Y&l o,
B9 P8l Jgd? 2002 # Constitutional Amendment B3 3R Article 21A ¥ frem @1
R fear Tam W=, 2006 # prohibition on child labour as domestic workers or
servants TaTd fHaT 1T IHF FTasE W 2011 B Census ¥ ATIDT ATed & b e
e child labour ¥l STd BH WBR &I a1 Jd ©, Al &4 dH-HH @l § b
AHeTEl I Y& B, I8 PIg ST BT -1 el dlcl I8T gl MqD! T HAT G
5 oMy fegwa @ Ufedtas & W19 W € A1 Abeel & WY WS 27 BFgw &
FHeel @ S A €, 9 g™ & W T8 99 |Gl § udl 39 91 |
JNTE R A1 dTedl gl 3T ANl f59 aR0d A 39D PR Id 2 ©, I8 99s1 H
M AIH 91 T8 Bl

R, AMRGR Tl qlcl A9 I<1 B 52 I§ a9 &1 71 A7 fb 8 e Bl Tpel
# gIRger BFT & 3R I8 adhoc system,ﬂ%’mﬁﬁmaﬂadhoo system T©H
R B% 9R B8 b © [P 9 Bgw H P VIR b Ried qa) ol
& 3MMA1? ... (ALH). ..

3l g9 Toas (FERTSY): WX, Wigc AT TS| Jei AfRex HIF 87 ...(Faum™)...
it Suwmfe: It R A S € L (cau). ..

2 If wprer qwi: AR, H SANME HR <A1 Al g (b bl R I g 87 o o
H oIl & < 99 & 91¢ W & Afd & Riféd 8 S Aty o, 98t woerw
I fRrem ) fRRIRT 980 TR §1 gERT I8 gUFT © 6 &9 ol i 319 e g<di &l
S e < T €, 89 9P (A U o USIhe (AeH 81 9911 uTg|

Y, Udh ad hoosystem%ﬂ%ﬁ,ﬂﬁ%ﬁﬁmﬂéﬁm,ﬁﬁ%mﬁ
%Y'Iﬁﬂ%ﬁﬁ%@ﬂ?ﬁﬁé@%lgﬂﬁﬂﬂ%’%ﬁ?@?ﬁteaohing servants &
ATl X T2 &, N2 g2al Bl 9 § 79 81 o Idl gl IR, SISy B Jg! BRI
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gl 3t R = 981 enrolled ¥, literally S¥d 50 URTIRTd QUMSTH & 3MUS U
fipel © f 99 F AP SR I8T 4.35 TUC dAges od¥ ©, olfbd FHS &
g BT a1 IR RGN el 7 997 § {6 W s=di &f arere 1 o I
1 BRre 9 W e B I8 W) Pl B! AT T8 B, dAfhT 85 9H el 3 b
A a9 ad hoc TRI%G A & Tl &R I8 82 39 I HH-HH Y41 o al & 6 TWRaR
T P&l Industrial lobby & M WX al T8l B fear 82

W, < § Riaq d1ges 99 8, Saq & AlaE SRISR g1 7S g8 gl
RISAIR g feMEH F$di W) g4 I8 8, N9d U Big e el 8l AR Jgi Hal
ST R8T o1 % oSt &g U demographic dividend & J&T WR Wl 8, oifbd §
AT M 5 84 TP demographic disaster & HBTT TR WS &1 ATIBT HOl Il
o7 f6 &9 & T # d=al B RIféid a=d 3R I 38T MRS 91, olfdh 3me
9 9 I awpd g8 2 5 ) g9 A & U Aar €, 98 R A @A v o
PB AN A BRI H ST gU, D Wl H Ue, S5 M1 WM g Ys Bl [Heldl
g 3R goord Hercll &1 § SRy der =aear § P oFR U &1 ged § Al As%AM!
PR P TH B R B dvE wfel S9 ereT Radgy, Ry ok S99 WR 9 99N
SINIY g §AR g 1 99 Fedl Bl A8 UIfelg oI TG & drges o) UTel Sl
g, 9 3MYP! Ual e & 70 qui # g el ugd AT & R R ugd T
T 3R SuHT w1 9 82 § I ga aredr § 6 R IR 9 piecemeal db
q g™ d F=ai & fu & fhar S R8T 2, 98 g™ & 9™y &1 WRE &)
IET B1 399 HIIST el 2l

3o Fai H oM #x faar 81 g g =l © 6 18 |t | e @1 g
B T B, R grd B 3191 HRIAX G910 3R U SooiaeR el &1 9+ 9w,
AfpT oMY g1 8 & b g1 family enterprise § M BN H MTR! ATE HRAT
I1EdT §, J PV A UBdl [Goell H U WIS =l gl 9 § U dsd! Fr
& A1 GHAER Il I WY H Sl 99 4§ Bl ga1 o1, T 39 dsdh! W) 49
I TSI atrocities commit ?ﬁ, de digcs SERRI dg family enterprise J EIES] ISEM
TRIT AT AT 39 A dTges o) & IHR gedl BT ol A9 R 7, ST ol
S ARTE &l g8 ©, SHDT 31U QTS o Ahd ol FIT MMUDI U assess B H
R T VB B2 H B B AUB GAE BT B BB AMAT HAT A1MEY 3R 370
I I 9drex ad AT TRyl

WA, § IR-gR Hedl Wl § & o Rgwm d Wil & $9g ®1 address
FRAT AT &, T 37T AT B 3R I BT oE < 2 F et ey W e afew
productivity%lWﬂ%ﬁ@@ﬁﬁﬁ%@ﬂﬂﬁﬁﬂ@,ﬂﬁﬂ%wﬂﬂaﬁﬁﬁ
ﬁ,ﬁmﬂwmﬁmwﬁﬁﬁ,w%-ﬁw world class human resource
T 3R U gooldaR el SiF &1 SIffeR fAer a1feyl oot 5/ 89 TRl @t
ad B 8, A1 I8 TWHE 59 RReH &1 W 21 I8 W g™ #1947 T o,
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g8 AR < H WG HIF B, Al SHP (Y AR [TEIR & AR RRed TT8IR
2l TGN &1 8% eHl Sl WA d &) & I g1 diedl 7, 3R a8 Rifard iR
gIRHS T8l ol 7, @l 98 under-productive Bl 98 TRIF 3R AR Aolgx 78l 81 &A
DT definition BT B TGI? ATST IATAT ST XET § fb TRIdT & HRUT g<di Bl b
BT P oI FogR fBa1 S R8T 21 IR, 89 59 [ W W FATd ISMT d18d
oot BT aRRRIRT Tt a1 991 7% {6 g9R I8t 9gd 91 dele § 9 An W9 g,
T g2l BT AOIGR! BRIl TS 8l 87 WHR aredl o 6 aed Tpa 4 8, oAl
T Wd § el § GR WHRI AR 3R AR WRPR] FavT % Bl I8! ©
3R qaT ATgee ofdR §9 Y& Bl IS 8H U o) @ ¢ 6 14 9 18 91l & I
Pl BT SeRUTSST H B BT BT HIBT <3| T @ IfOIY, 80 TR¥e I ¥l SITaT
q g, Sl drses oe] 9 Rg f6y wu €, 9 Bl dwxl & @ & ¢fbfdr &
RIeR g 81 ...(aaem)...

Syaureds (ft YEg AW I): I gHR S I IR
it Ifa geTer At W), § uiE e § @St B QA1 =@rEdl gl
Syaureas (YA AWR [): T8, eI, MU FHY TH 8 AT B

SHRI RAVI PRAKASH VERMA: Sir, the Government has to take cognisance
of the system. ¥R, § 3U+ UICT ¥ 3fhell R dldA &1 g

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): I am sorry, your

time is over.

3t IfA gprer gl AR, YD G HibT <A1 @MY H MUY AT HRAT e
g f |=a1s d1 9% T f Sl 299 SIS €, 3fSl I© 9a¥ SUIG] S’d Sval %
e @l gl § ol o XAl ugdl €1 d). I@ BT A1 I8 TG B 9 T fF 2016 H,
fpar AT &1 S99 B foram ST ®1 9 S ® f6 S 4 B e dtel €, 9 99
T R, ¥ A H @ 8T o7 b g I I g=ai b T S W8T o1, R a¥ie
A I B o1 ST BT A1, FH I golred ISl & AH A I9d o7 Bl g
ST IB 91 S 4 R S 8, d1 9<al Bl sdardn ol ® b a8 9@ 9 fem ger
Bl It was really pathetic. JaT wal, 3= <@ ® fh 81 <@ B, o1 MUDI S@T
MY of % 89 U =i & AT HAl Aeld PR 2 &l ...(F9T PI €.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude.

3t XM TepTer g TS TSI DI Sl G TS T, TS SHDI RaATgsT BTG
M sl Ih! Ragst HINTI 89 $9¢ foy 9 A Adx MIAE ddb e &l
TR € {5 &9 3NMUe! I8 Idmas <1 a18d © b 3, fhsdt off 81 § 14 | 18 T
TP & gl B B R S BT AT T DI
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Thank you. Shri

A. Navaneethakrishnan.
SHRI RAVI PRAKASH VERMA: Sir, only one minute. I am concluding, Sir.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): No, no. I have
already called Shri A. Navaneethakrishnan. ...(Interruptions)...

st A gbrer qul: Sy SN, BfET UH TSI B} WEA S TS B
...(TAHT)....

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): No, no.

...(Interruptions)... Nothing will go on record.

sft Q@ gebrer qui: *

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Shri A.

Navaneethakrishnan.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Thank you, hon. Vice-
Chairman. I thank hon. Amma. Before entering into merits and demerits of The Child
Labour (Prohibition and Regulation) Amendment Bill, 2012, T would humbly submit
before the august House that in Tamil Nadu, because of the best efforts taken by
hon. Chief Minister Amma, there is no child labour. It has been eradicated. I would
further say that there is no adolescent labour in Tamil Nadu because of the efforts

taken by the hon. Chief Minister. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please address
the Chair.

SHRI A. NAVANEETHAKRISHNAN: I want to record it. Because of the best
efforts taken by hon. Amma, no child is suffering from any difficulties. Yesterday, the
school children were invited by hon. Amma to her chamber and she distributed the
sweets. She gave a very good piece of advice to them for their very good future.
She is always working for the welfare of the children. She has given much attention
to the school education. I would also like to make it very clear that she has ordered
English-medium classes in Government Schools. It includes LKG and UKG. It is
happening in Tamil Nadu. There cannot be any dispute about it. I am saying this

because the constitutional goals have been fulfilled by hon. Chief Minister Amma.

I would like to draw the kind attention of this august House to Article 39(f)
of the Constitution. It says, “that children are given opportunities and facilities to

develop in a healthy manner and in conditions of freedom and dignity and that

* Not recorded.
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childhood and youth are protected against exploitation and against moral and material
abandonment.” In Tamil Nadu, hon. Chief Minister 4mma has provided bicycles,
notebooks, laptops, etc. free of cost. Now, other States are copying her. So, she
has taken right steps to protect the interests of the children as contemplated under
Article 39(f). Further, I would like to draw the kind attention of the august House
to Article 39(e). It says, “that the health and strength of workers, men and women,
and the tender age of children are not abused and that citizens are not forced by
economic necessity to enter avocations unsuited to their age or strength.” So, in

Tamil Nadu, no child labour is prevailing.

Sir, I would like to draw the kind attention of the House to the definition of
‘child’ as given in the amendment Bill. A child means a person who has not completed
his fourteenth year of age or such age as may be specified in the Right of Children
to Free and Compulsory Education Act, 2009, whichever is more. I humbly submit
that the second part “or such age as may be specified in the Right of Children to
Free and Compulsory Education Act, 2009, whichever is more” is inappropriate.
It is not correct. It is a defective one because the Right of Children to Free and
Compulsory Education Act says that child means a male or female child of the
age of six to fourteen years. This is with regard to free and compulsory education.
This definition itself is now defective because child means a male or female child
of the age of six to fourteen years. Now, transgenders have been recognised by the
Supreme Court of India as third gender. Now, it is not mentioned here. Suppose a
transgender child is employed in hazardous employment or prohibited employment,
then we cannot punish the person who is employing that transgender because the
definition of child under the Right of Children to Free and Compulsory Education
Act includes only a male or a female. But, this definition “a person who has not
completed his fourteenth year of age” is a correct definition. So, the second part
must be deleted. I very honestly and sincerely request the Government to delete this
portion. Otherwise, if a transgender is employed, an employer cannot be convicted. So,
that is why, I humbly request and urge the Central Government to make necessary

amendment in the definition of ‘child’ in this amendment Bill.

Further, I would like to draw the kind attention of this august House to certain
Articles of our Constitution which are, I think, very relevant for our discussion. I
think, in a way, a complete approach has not been adopted by the Government to
abolish child labour. That is why, I am troubling the hon. Vice-Chairman to seek
permission to read the relevant provisions of the Constitution. Article 45 provides for
early childhood care and education to children below the age of six years. It says,
“The State shall endeavour to provide early childhood care and education for all

children until they complete the age of six years.” So, even the Right of Children
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to Free and Compulsory Education Act is defective. It is not in consonance with
Article 45 because it contemplates children of six to fourteen years age. As per this
definition, a child means a male or female child of the age of 6-14 years whereas
Article 45 contemplates that the State shall endeavour to provide early childhood care
and education for all children until they complete the age of 14 years. So, from the

birth onwards, the State must take care of it. That is neglected.

Then, 1 would like to draw the kind attention of this august House to the
40th Report of the Standing Committee on Labour. I may be permitted to read the
relevant portions because this Report’s findings are not incorporated in the Bill.
At page 28, 1 quote: ‘The Supreme Court, in its judgement in the case of M.C.
Mehta, had observed that providing an alternative source of income to the family
is a prerequisite for the eradication of child labour and that employment should be
provided to an adult in the family in lieu of a child working in a factory or mine

or any other hazardous workplace’. That is omitted.

Then, as per the Amendment Bill, the District Magistrate is conferred with powers
to implement these provisions of this Act. But the Committee finds that the Bill
is also silent in this regard. The Committee, therefore, recommends that Vigilance
and Monitoring Committees headed by local MPs may be constituted to review the
implementation of not only the Child Labour (Prohibition and Regulation) Act but

also all the Labour Acts in their areas every three months.
There is one more point, Sir. Just one minute more.
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): One minute only.

SHRI A. NAVANEETHAKRISHNAN: I would like to submit to this hon. House
that because of the best efforts taken by hon. Amma and I repeat, because of the
efforts taken by hon. Chief Minister Amma, the Survey by the Ministry of Human
Resources Development found a significant dip in school dropouts in Tamil Nadu.
Not only this, the State has also achieved 99.3 per cent school enrolment of 6-14
year olds in rural areas which makes it the highest in the country as per the Annual
Status of Education Report. So, in Tamil Nadu, there is no child labour, thanks to
hon. Chief Minister Amma. Thank you, Sir.

3t e e @ dme): Jay aed R W) H g did, S99 Ugd
§ AfRg ® <1 gRIBIH T ARG A Sl BT M BT PRAT ATl g AR, GRI
7. 24 €, 'Prohibition of Employment of Children in Factories' 3R gRT 7. 23 98d
eRET B, 'Prohibition of Trafficking in Human Beings and Forced Labour' WX,
EIESS] fopa SV, 'Forced Labour'.
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TEI-Teld BT el T8l BR Fdhdl § 3R 18 AT H TS 8H SHDI TS HRA el
B, a1 Y 18 AT & Ul B9 IHD! BM B & oIl HY AW I 87 I,
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R, #A S Sd @ B R NIse ¢ UgSeE S uiffvicd ww H qedl @
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I W1 AR ST 98 37281 3R I8 AN © 6 $s oTsibal &I S Albhed
B fear Sar o, fFaT Sect et B < At off, 98 b TS B, d AT off TS B
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SIIETR ded Wl BIS od Ul Al 39 UP °¢ & GHI Bl BH Hd [hdT Y, 50D
foau <&l A daTses MaTern 6 I g=ai b1 Asfhd & TSI W I g g9 AT
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3T H H F=al oY SMarst H AMIB! HaET B BT §—

SRT A1 F9 g H, i ot T g §,
gef el & 31 |41, geTal T arel|

AICICY

SHRIMATI JHARNA DAS BAIDYA (Tripura): Mr. Vice-Chairman, Sir, I rise
to oppose the Child Labour (Prohibition and Regulation) Amendment Bill, 2012. We
strongly oppose legalising child labour in "family enterprises". This is a retrograde
measure which legalizes the exploitation of the labour of children below the age of
14. To suggest that "poverty and the social fabric of India" justify the use of child
labour, I think, it will be to punish children for their poverty.

The Government's economic reforms promote 'outsourcing'. Many developed
industries farm out work to contractors who further farm out work to families who
work round the clock at exploitative rates. This is in addition to other trades such
as bidi making, agarbattis, carpet weaving, etc., where children are forced to work.
Since it is impossible to regulate "family enterprises" such an amendment will open

the floodgates for the rampant use of child labour.

Coming as it does in the wake of the severe cuts in the budgetary allocations
for children's development, the proposed amendment exposes the callous approach

of this Government to children's rights.

The Employment Survey of 2013-14 (Volume 1) shows that only 52.5 per cent
of the people above the age of 15 years are in the labour market, and of them, a
majority ie., 51 per cent of men and 49.2 per cent of women workers are self-
employed. About 29.3 per cent of men and 36.5 per cent of women are casual
workers. Of the casual workers, only 42.9 per cent of the workers get 12 months
of work, whereas more than half the casual workers and, at least, one fourth of
the self employed workers do not get more than six months of employment. In this
situation, the legalisation of child labour will only worsen the situation because it
will induce the employment of children in place of able bodied adult workers. Hence
it will create conditions for augmenting unemployment and increasing the labour

reserve which will further depress wages.

We are opposing the Bill as we have many concerns. A housechold enterprise
is nothing but an exit route to allow children to work. Also there is a need for

rehabilitation of adolescent worker.

The International Labour Organisation (ILO) too had said that the clause needs

to be further debated. The proviso is very crucial as not only education but also
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health and welfare of children is important. But it is a clause that should be further

debated. How do you monitor it? So the child labour law has to be set in that context.

The amendments to the Child Labour Act can also be seen as a part of this

exercise and its implications for the labour market are yet to be properly analysed.

In reply to a question given in Parliament by the Ministry on 14th March, 2016
the main workers in the age group 5-14 years as per Census, 2011, are 43,53,247.
And Uttar Pradesh has witnessed 13 per cent increase in child labour. With one out
of every five child labour in India belonging to the State of U.P., the total number
of child labour in the State is 8,69,301. Interestingly, more than half of the working
children in India are concentrated in just five States, namely, Bihar, Uttar Pradesh,
Rajasthan, Madhya Pradesh and Maharashtra. These States account for more than
55 lakh child workers. We feel the provisions on hazardous child labour have been
diluted in this Amendment Bill of 2012.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please conclude.

SHRIMATI JHARNA DAS BAIDYA: We demand total eradication of child labour
up to the age of 18 years. No more regulation of child labour is required. It should
be completely prohibited up to the age of 18 years. We want that the provision
pertaining to a time-bound rehabilitation of child labour should be incorporated in
the Act. We are against the practice of allowing children to work beyond school
hours, or, allowing children to work in aid of their families or asking them to do
home-based work. Our demand is that there should be a complete ban on any form

of child labour, anywhere, and at any point of time.
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Is it your

maiden speech?
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) : Excuse me.
Excuse me for a second. Kindly listen to her. This is her maiden speech. Please
listen to her. I appeal to everybody to please listen to her. ...(Interruptions)... Please
continue. ...(Interruptions)... 34 qifer
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(MR. DEPUTY CHAIRMAN in the Chair)

DR. NARENDRA JADHAV (Nominated): Mr. Vice-Chairman, Sir, thank you for
giving me this opportunity. Several hon. Members have made emotionally charged
interventions and I completely and wholeheartedly agree with the spirit in which
hon. Members, especially Shri Ravi Prakash Verma, spoke here today. dTel qﬁ?ﬁ
Y8 BAR QU b SR $oid 8, $AH DIy Uag 8l ol

Sir, I would like to make five observations on Child Labour (Prohibition and
Regulation) Bill. My first observation is that this Bill is certainly a move in the right
direction. If you look at the incidence of child labour, the Planning Commission’s
Twelfth Five Year Plan Document gives a time series of a broad picture of what
has happened to the incidence of child labour in our country. It shows that there
is a welcome decline in the incidence of child labour from 1993-94 to 2004-05 to
2009-10. While the child workforce participation has come down to two per cent, let
us not forget that in the absolute terms, the number of child labour is very large,
uncomfortably large. The number that is going around is about 4.35 million children

in various kinds of labour. That is why this Bill is a move in the right direction.

Sir, rehabilitation of children and adolescents requires coordination among
various Ministries such as Labour, Human Resource Development, Women and

Child Development, Home Affairs and Rural Development. But, instead of having a
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fragmented approach with a limited coordination among the Ministries, a new Child
Labour Policy ought to have been brought forward, which would specify how the

law should be implemented.

The third observation that I want to make is that the Standing Committee has
made several recommendations. Some of those very valid recommendations have not
been incorporated. For example, this Bill prohibits employment of children in any
occupation but some exceptions are given. The Standing Committee had said that
this provision about making exceptions available is something that creates loopholes
because it is very difficult to keep a check on children working in their homes
and finding out whether they are helping their parents or working to supplement
their family income. Sir, my suggestion here is that all these exceptions should be
removed and the employment should be prohibited in all occupations wherever there
is a subordinate relationship of work and labour. This is something which needs to

be done.

The next point that I have is that this Bill very rightly prohibits employment of
adolescents, that is, between the age-group of 15-18. There, the meaning of hazardous
occupations and processes has not been addressed. What the Bill does is to specify
that the Central Government may specify the kinds of non-hazardous occupations

and processes in which adolescents may be employed.

Sir, I wish to state that the meaning of hazardous occupations and processes
should be widened to include all the occupations and processes that may jeopardise
health, safety and morale of adolescents in line with the International Labour

Organisation Convention-138.

The final point that I would like to make, Sir, is that this Bill empowers the
appropriate Government to make periodic inspection of places of employment where
employment of children is prohibited and hazardous occupations and processes are
carried out. The Standing Committee had noted that while the Bill prohibits employment
of children in all occupations and processes, the power to inspect should cover all
places of work. In case of adolescents, this power may be limited to those places

where hazardous occupations or processes are carried out.

Sir, I commend this Bill but with the modifications which were suggested in

my intervention today. Thank you very much, Sir.
MR. DEPUTY CHAIRMAN: Shri A. V. Swamy. He is not here. Shri D. Raja.

SHRI D. RAJA (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir. I have

very strong reservations on this Bill. I have reasons for that. I am one who wanted
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this Bill to be referred to a Select Committee for further scrutiny. Even now I hold
that view. The Government may consider it. Sir, there are a few key issues. The
child welfare must be the centre of our policies whenever we frame policies. They
are the future. The intent of the Bill is a good one, but the content has the problem.
The implementation has the problem. When I say this, Sir, there is improvement
in the situation. I hail from Tamil Nadu. We had one Chief Minister, Mr. Kamaraj.
When he was the Chief Minister, he introduced the Mid-day Meal Scheme, but it
was a targeted one. The target was the dalit children. In those days, the word used
was Harijan. That was the targeted programme. When Mr. MGR became the Chief
Minister, that entire scheme became universal. After Mr. MGR, every successive
Government in Tamil Nadu tried to strengthen that Noon Meal Scheme. Now, it has
got the national recognition, it has got the global recognition.

SHRI A. NAVANEETHAKRISHNAN: Now Amma has announced morning meal
scheme also.

MR. DEPUTY CHAIRMAN: She has introduced breakfast also.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Now we have morning

meal scheme.
MR. DEPUTY CHAIRMAN: It is a good thing.

SHRI D. RAJA: The point that I have been trying to make out is, it helped the
State to increase the Enrolment Ratio. Children go to school, but it does not mean
other things. Sir, I have a paper showing State-wise details of working children in the
age group of 5-14 years as per the Census 2001 and Census 2011. Now, the 2011
Census says that there are 43,53,247 working children between 5-14 age group. This
is the Government figure. That includes Tamil Nadu also. Sir, 2011 census says that
in Tamil Nadu, there are 1,51,437 working children. I am quoting the official figure.
Sir, now I come to the key issues. We will talk about children who are between
6-14 years now. They are children. This Parliament passed the Right to Education
Act. They should be in schools. Yes, we want our children to be in schools, but
it is not happening. The children are forced to work. They are used for economic

and several other exploitations.

The Bill defines ‘children’ under fourteen years as one category and it says
that ‘children’ between fourteen and eighteen — adolescents — should not work in

hazardous occupations. That is what the Bill says.

The Bill also talks about penalties — penalizing parents, guardians, trusts, etc. The
Bill speaks about these three key issues. The point here is, the hon. Minister has

circulated several amendments to this Bill. In fact, incorporating all these amendments,
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the hon. Minister should have brought a new Bill and that new Bill should have
been referred to a Select Committee. That is my position. Now, the first amendment
talks about this. It says, ‘Nothing in sub-section 1 shall apply where child helps his
family or family enterprise which is other than any hazardous occupations or process
set forth in the Schedule after his school hours or during vacations.” Sir, what is
family? I am reading the explanation given by the hon. Minister. It says, ‘Family, in
relation to a child, means mother, father, brother and father’s sister and brother and
mother’s sister and brother.” It can be extended also and you can call it an ‘extended
family.” Then, what is this ‘family enterprise’? Here, the hon. Minister’s amendment
explains hazardous occupation. It says, ‘Provided that the Central Government may,
by notification, specify the nature of non-hazardous work to which an adolescent
may be permitted to work under this Act.” ...(Time-bell rings)... So, these are all
consequences. What I am trying to say is ‘family enterprise’ can be interpreted
in many ways and it can perpetuate cost-based occupations also. It can lead to a
situation where a manual scavenger’s children should continue as manual scavengers
or a bidi worker’s child should continue as a bidi worker or a handloom worker’s
child will have to continue as a handloom worker! So, this is a very dangerous
clause and this has been questioned by many sociologists in the country. What is
this family enterprise? And, you are forcing child to be used in family enterprise!
How can you justify this? That is why there are serious key issues involved in this
Bill. It should not be passed in haste. And, we are considering a Bill concerning

children who are the future of this nation. We should have concern for their welfare.

So, 1T oppose this Bill. I want the hon. Minister to reconsider his position and try
to understand the concerns, refer it to a Select Committee and let us have another

scrutiny. Thank you.

Sl YupeT AR (37 TRE): W), S ga9 AT B SMSE! P GG 8 qTed
% R F9 B I8 &l I8 G91 ASNg 1 81 R, ST H 3MY s AT qaw]
EalSE| TR T=ft 81 And, today, we are discussing child labour! To start with, it is
an oxymoron, because child cannot be equated to labour; child is about childhood,
innocence, bhagwan ka roop. We talk about children in these terms. We equate the
term ‘child’ to this. So, where did this aberration or obscenity called ‘labour’ get
attached to child? When you say ‘child labour’, in one stroke, you have taken away
the childhood. So, you have to, actually, look at it again. I wish the hon. Minister
would come to this House and say that this is the right to childhood that we are
discussing, because you cannot, possibly, lay down terms and conditions on work
which robs children of their childhood.
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You rob children of their childhood. But when they become 18 years of age,
many of the people who are sitting in Parliament will be going to ask for their
Right to Vote. We will go and ask for their Right to Vote after having denied them
any right to childhood. Sir, how is it that we continue to make amendments and
come back to Parliament? All of us consciously talk about how it affects children,
but don't hesitate to just make aberrations possible. Over the years, the Congress
has struggled to ensure that a child has a right in making the destiny of this nation.
It was the vision of Shri Rajiv Gandhi who said that the country is going to get
younger and it is the youth who should have the right to decide their destinies. He
empowered them with the right to vote, by giving them this right at the age of 18.
Sir, he brought in technology. Today, rightfully, in the world, India is the youngest
country. We have the biggest percentage of youth here, which means productivity for
the nation. Youth and young people means, we educate them, we export intelligence
and we man stations and sub-stations in the world internationally. One in every
sixth citizen of the world is an Indian, which means the youth of this country, the
children of this country, are not only going to produce and earn for this nation as
adults and young adults, but they will also be contributing to global economies,
because the world over, population is declining and they do not have people to run
their show. Countries like Germany have taken people out of retirement, sought their
physical fitness and reemployed them to execute their own policies because they don't
have people. Japan has shown the most alarming negative growth in population in
recent times, which means every one in sixth citizen is a product of India and this
citizen will be working globally, internationally and for India. So, what does India
do to invest in human capital? What is it that we do in Parliament and Assemblies?
How sad it is that the child vote is not a vote bank! So a few political parties
go out to canvass and say%ﬂmaﬁ%mﬁwwéﬁ,mﬁm
gH dlc <IfTYI Childhood is not relevant! We barely go asking for mother's vote,
making a human vote relevant in this country. But they are not yet vote banks for
this great nation of ours. So many years after independence, we still talk and we
still bring about child labour amendments to the Bills that exist, and, then, we talk
about how great we are. Sir, sadly, India is the biggest home to the child labour.
Unfortunately, because of the size of our population, the percentages add up and
we are seen as the largest number of child labourers in the world. Till recently, we
had the excuse of poverty and social security, that these are some of the reasons.
We, actually, look for reasons and say that these are the reasons why we have child
labour. We justified it sometimes by saying that, actually, allowing children to work
as domestic help gives them food and shelter. This is a conspiracy that is done
silently, because this empowers the people to deny a child any rightful working

hours. They work in extraneous circumstances. They are not given warm clothes to



302 Government [RAJYA SABHA] Bills

[l Xoppr <terl]

wear during winters. They are not given food in time and they are brutally tortured,
as has been exposed by the media repeatedly several times, where they show them
being tortured. Frustrations of the people who employ these children are taken out on
these poor children. People who employ these children use them as venting boards

for their own frustrations and failures in their personal lives.

Then, Sir, we talk of industrial policies, we talk of progress and development,
we come and thump our chests in Parliament and we talk about the achhe din which
are coming, but which have not come so far. But we live in hope. We live in some
optimism, praying that some time that dream or mirage will come true; and we see
that when we pass industrial policies, we don’t implement proper mechanisms. We
are so excited about bringing multinationals into our country. But has India ever
actually sat down across the table and said, ‘Listen, when you come into my country
and you want these assets from us, what is your contribution to the children’? Since
that is an unchartered territory, you don’t hold them accountable and that leads to
the use of child labour. The lack of universal education was something that we all
witnessed where families themselves said, ‘We can’t afford to educate our children.
So, we will send them out to labour.” It was the Congress that visualized this and
we said, ‘Yes, that is a reality check. This is where the truth bites us’. We spoke
to mothers across the country and they said, ‘Yes, as a mother, I too have a dream.
I want my child’s life to be better than mine. I see television. Shri Rajiv Gandhi
gave us the cell phone technology which brought the world into our palms. I am
able to see my employer’s children sitting in America and I can see their room
there and what they are doing. Their photos come in the newspapers. They are
big people, great people. I also want that for my child. I don’t want my child to
be a domestic help’. And, they aren’t. There is a change that we saw when we
empowered this nation, and, in my own lifetime, I can give you several anecdotes
and you can verify them. A stone-breaker and a daily labourer lost his wife, but
put his children into a welfare school, the welfare schools which were set up by
the Congress Government. These children got educated. The daughter then married
a Government School Headmaster and one of her children is an engineer and one
tried to get into Med School but it was prohibitively expensive. He got the marks.
But he is employed today in another job. This is in my lifetime, and these people
are available. You can verify. But these are examples far and few in between. We
need to address child labour not in isolation of labour laws but as a cognitive
progress which is integrated with all other sections of so-called development and
progress. We see people pushing children out of school. Why does that happen? It

is not because of the wonderful food that you are giving them at mid-day meal! It
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is when you are allotting Special Economic Zones. It is when you give permissions
to build dams and you displace people without thinking. We worry about forest and
environment. We worry about animal rights. But has anyone addressed what happens
to children when they are shifted like that? Do they have access to schools, to Child
Care Centres, to immunization policies? Can they afford to be just moved out like
baggages or suitcases or pieces of furniture that they will be removed, transplanted
from the area where they were born and grow up and suddenly by the stroke of one
pen of the Union Government, they are displaced. You can electronically tag trees to
count but you don’t have identities for your children that they are just moved away.
There is no psychological counselor or guidance there. What about my children in
conflict areas? Kashmir is burning today. Assam is burning today. Schools are closed.
Newspapers are not being printed. We talk about adults and their problems. Have
you addressed what happens to children in these situations of that terror, the fear,
the insecurity of displacement, seeing their parents horrified and terrified themselves?
What do we do to these child minds which are born so pure and fearless? Is this
what we do as instruments of change, progress and development that we throw them

out? What happens to the children of farmers’ suicides?

We talk about it here repeatedly. We discuss agrarian conflict and agrarian failures.
Has anyone addressed the question as to what happens to the children of the farmers
who kill themselves? What happens when there is an armed conflict? What about the
high cost of healthcare? Just this morning we talked about hospitals and the huge
exploitation that happens. Sir, what happens to children when a family, as a unit,
has to invest in healthcare? The earning member of the family is given the priority.
Next, the male child of the family is invested in. The girl child is a dispensable
commodity! She can be denied healthcare and she can die! The most poignant, heart-
rending news that all of us read recently was that of a couple and their child with
a rare kidney disease. They couldn’t afford the transplant and so, they actually went
to Court and pleaded that they should have the right to kill their child as the child
was going to die anyway because it was denied medical aid; they cannot afford it.
What happens to such children? That is the tragedy of our times, Sir. We pay so
much lip-service here. We address the media and we talk about so many things, but
somewhere there is an erosion of values in us as human beings that we allow this
to happen. Now, a lot of my hon. colleagues have quoted statistics. But, Sir, there
are absolutely no statistics to show us actually what the figures pertaining to bonded

labour are. Nobody knows what the figures for bonded labour are.

MR. DEPUTY CHAIRMAN: Renukaji, you are very relevant, but there is one

more speaker. So, try to conclude.
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SHRIMATI RENUKA CHOWDHURY: Sir, I think there is enough time.

MR. DEPUTY CHAIRMAN: There is one more speaker; that is what I am
saying. ...(Interruptions)... She took 13 minutes; only 12 minutes remain. Renukaji,

try to conclude in five minutes.

SHRIMATI RENUKA CHOWDHURY: Sir, it is a form of slavery. Children,

who are bonded and in debt because their parents have taken money are then traded.

Sir, I wish to now quote a few examples of what is happening today in our
society. Chhattisgarh and Jharkhand are glaring examples of violations of child
rights. Meena Khalkho was raped. She was then accused of being a Naxalite and
shot and killed by the Forces. The father, to date, says that his daughter was not a
Naxalite. So, she becomes a double victim; she is raped and then she is shot dead.
And, this system is allowed in 2016, in the era of telecommunication, in the era
of transparency and the Right to Information! Nothing protects children and women.
That is the tragedy of our times. Did you know about the Jhaliyamri Gaon incident
that happened in Kanker district in Chhattisgarh? There is a Adivasi Balika Ashram
there. Sir, about 40 children were repeatedly raped for a period of two years, many
of whom got pregnant and died. What has happened in that case? Nothing, Sir! It
did not even make national news. It is not important! They are children! They are
the aborted foetuses which we see the dogs drag away and eat. They are abandoned
babies whom you recover from Municipal waste bins. And these are for the sexual
indulgence of ugly people. But, it is okay! It is accepted! These are the achche din’s
definition that we will keep seeing repeatedly. Aren’t we all collectively ashamed
and embarrassed a bit that the Supreme Court takes cognizance and passes strictures,

and Parliament does not debate this?!

It is the Supreme Court that took cognizance and passed strictures against this
vice. Eleven thousand women and children have vanished; they are not on the
radar of India. They have disappeared. Houdini could not pull this act off? But the
Governments have done it; they have wiped them out from the Census. There is no
identity of these people, women and children who have disappeared. ...(Interruptions)...
AT, MY 93 SIENESNESE q ?jﬁ'(’l e q ET%ITTH Sir, I am sorry to say this,
but these are statistics as Rajaji said. Fire crackers industry, pyrotechnics, diamond
industry, in all these places where children are used ...(Inferruptions)... 1 have not

yielded and this should not go on record, Sir. ...(Interruptions)...

sft M fER 9™ (B<iTe): STwYafa S, BT @raReT BT ued 7, § oA
I @1 IR B ... (FAEH)..

$icht Yot aerdt: Ty SO SSUI A euel §HY el < @l gl Sir, 1 will take
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double the time if he goes on talking like this. ...(Interruptions)...
sft T AR FJam: BAg $ AR | L (9. .

MR. DEPUTY CHAIRMAN: She is not yielding. ...(Interruptions)... She is not
yielding. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: I am not yielding. ...(Interruptions)... 34
ge | diferql

sft YW faR Aam: ), WRT FERAT BT U Bl LL(GUH). .

MR. DEPUTY CHAIRMAN: Renukaji, he is on a point of order. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: I am not yielding. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: On a point of order, you have to. ...(Interruptions)...

Tell me, what is your point of order?. ...(Interruptions)...

sft I AR Jam: STHEfT S, W7 WiEe off% offer IE €, ...(haU)...
IUFUTTRT Sfl, T A1 H U8l IR F8T AT § 3R el aR did &l g

MR. DEPUTY CHAIRMAN: What is your point of order? 39l @ise i
JiER I T Bl Wige 3 3ifex qamil
sft Y faR AW WR, AR GaRAT BT U IE ¥ P SNy 9w s (wfomy

IR fIfrmr) Hengs fJge R F= &) @ 8, 9 {6 SR ==l &) I8 81 I8 W]
IR BT U Bl

Sl YupeT =ted: SY Y AU €, Y FHEIG) L (FEHH)... 96 S8y, Jigl
B Y 37U+l e R §IfeTgl ... (cauT)....

sft YW faR Jam: s 99 & d8d BANTe & IR | s fhan .. casr)
sft Suumfa: 3f3Y, 9fSTl There is no point of order in that. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Sir, children are used in bangle industry,
fire cracker factories; they are used in dish washing in hotels. They are also used
in National Highway dhabhas. The Ministry of National Highways should also be
involved. What happens to run-away children, whom you find in railway stations, bus
stations? People use children as couriers for distributing drugs because the Juvenile
Law says that they will get a softer sentence. What happens to terrorists who use
children to pass weapons and keep them running in conflict zones? This Bill doesn’t
spell out anything like that. And now I want to ask, and what Mr. Raja said is right,
what do you mean by family. What is ‘family enterprise’? Sir, family enterprise can

be sexual exploitation. It is the chacha or the mama from the village who brings
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these young girls saying he will get them a job and sells them for sexual trafficking.

What is the definition of ‘family’ in today’s society? ...(Interruptions)... There are
enough researches and enough reports which reflect that the girls who have gone
...(Interruptions)... Sir, please, I was the Minister of Women and Child Development
and I know how many raids we conducted and how many children sat in terror
and told us that they came to the city because they trusted their ‘uncle’. This ¥
‘uncle’ g1 Tl IS &1 Y8 Sl WD BT &, WS b A A YHAC gs, UEdT
I8l 9 g ©, g8l ¥ AR these uncles who come and these aunties who come are
quite dangerous. There is no definition of this. How do you propose to identify or

certify ‘family enterprise’?

Where does this come from? How does it begin? And, I am also shocked and
I want a clarification, through you, Sir, on the issue of 'hazardous occupations'. As
I have come to learn, the Government has slashed 'hazardous occupations' from 18

activities to 3. How are you redefining 'hazardous occupations'?
SHRI RAVI PRAKASH VERMA: In the name of 'ease of doing business'.

SHRIMATI RENUKA CHOWDHURY: Yes. If you want to make human capital
out of these children and you believe that you can do it, I am sorry, Sir, I have
strong reservations regarding this and unless this porosity in this Bill is plugged,

you will not be able to actually address the real issue.
MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRIMATI RENUKA CHOWDHURY: Sir, I am concluding. The list of 'hazardous
occupations' has been made over years of process of understanding and eliminating.
Now, overnight, you are suddenly authorized that you people come and strike it down
and say that only three or four are relevant, ST ¥q &R Bl This is absurd. You
can't do that. We have also learnt that distant relatives are the traffickers, employers

and abusers of child labour.

What has happened to the National Commission for Protection of Child Rights?
This was something that the Congress Party brought in and we established protection
of child rights so that a child, irrespective of the environment, had the accessibility,
the affordability and the availability of protection under the NCPCR. That is not

even mentioned in this Bill.
MR. DEPUTY CHAIRMAN: All right. Please conclude now.

SHRIMATI RENUKA CHOWDHURY: I am concluding, Sir. What are the

monitoring agencies in districts that will actually see this? Would the Government
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please consider giving them identity cards? The children below 14 years of age should
all be in schools. Regarding your Anganwadis, your Mid-Day Meal Scheme, your
Child Right Panels, the people, who are supposed to be appointed in the districts,
should ensure that the children are in schools. Give the RTE cards to the children
in the age group of 6-14 years, so that they can be identified and they cannot be
trafficked or sent to labour. Then, you have to see that the children between 14 and
18 years of age are given skill development. ...(Time bell rings)... Do not remove the
skills that the country has and then talk about skill development. You have got to also
discriminate between other skills and the heritage skills which some children learn,
whether it is gold making or other skills. Such heritage skills should be nurtured in
children after the age of 14 years. This should be taught to them so that they don't
lose what they have in their families over centuries; and you instead teach them how

to make rexine bags. Thank you very much, Sir, for the patient hearing. Jai Hind.

SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Sir, I rise to support this
Bill since it aims to bridge a fundamental gap in our society in the direction of what
might be succinctly expressed as 'Bachpan Bachao'. With the various Amendments
moved by the hon. Labour Minister to the 2012 version of this Bill, this Bill is a
step in the right direction since it harmonises the seemingly conflicting objectives of
the Right to Education Act; the objectives of the Skill India Mission and the dire
need to preserve and enrich the paramparagat generational continuity in arts and

crafts that constitute the idea of India.

I shall commence with the 'Bachapan Bachao'. When we grow older, the first sign
of ageing dawns on us with impaired cognitive faculties and slow but steady progress
of impaired memory. But it is a wonderful gift of God that while the memory of
our recent past fades, the events in our distant past get etched with clarity in our
memory. The glorious years of carefree childhood with all the attendant fun frolic,
idiocy and madness comfort us insulating us from the rigours of ageing. As Tom
Stoppard says "If you carry your childhood with you, you never become older." But
let us introspect on the plight of those millions who never had a bachpan, who
never had a childhood, mainly because of poverty. While I was studying this Bill, I
was filled with wonderment how we have been chasing shadows ceaselessly in our
march since 1950 when we gave to ourselves the Constitution of India, particularly
the Part IV on Directive Principles of State Policy. Had we brought the Right to
Education immediately after 1950, we need not have chased the shadow of adult
literacy. By now the entire nation would have become literate. Had we paid heed
to Article 39 which cautions the State against the abuse of tender age of children

and the need for protecting childhood and youth against exploitation and moral and
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material abandonment, we would have abolished child labour and educated all our
society. And, of course, there is Article 44 which talks of Uniform Civil Code,
which is still being debated.

Coming to the Bill, this is the first serious attempt to protect childhood. Instead
of specific enumeration of occupations or processes in the prohibited list, the present
amendment prohibits the employment of children altogether in all occupations and
processes, save those categories mentioned in Section 3(2) (a) and (b), both of which
ensure that the exemption will be applicable only after school hours and vacations. In
this manner, this Bill paves the way for the effective implementation of the Right to
Education Act. The present Bill also creates a new category of adolescents, ‘Age 14
to 18 years’, and prohibits their employment in hazardous occupations and processes
specified in the Schedule which can be modified only by the Central Government

under its rule-making powers.

While the present Bill is in the direction of giving teeth to the right implementation
of the Right to Education Act, I would draw the kind attention of the hon. Minister
to a small slip between the cup and the lip. While the aim of the RTE Act is to
provide elementary education to all irrespective of age, the current Bill seems to
allow adolescents (14 to 18 years) to be employed even if they have not completed
elementary education. It seems advisable to make child labour permissible to adolescents

only if they have completed elementary education.

There is an apprehension that the exemptions proposed in Section 3(2) (a) and
(b) may open the floodgates for continuance of child labour. This is not so. There is
an objective behind this section, which is to preserve and continue the paramparagat
occupations and skills which have been passed on from one generation to another in
arts and crafts like handlooms and handicrafts, temple architecture, etc., which really
constitute the idea of India. If this safeguard is not there, there is a danger of this
legislation deskilling India and then compelling us to search avenues for re-skilling.
I would say that only in post-Independence India, we seem to have played havoc
with the school curriculum ignoring the need for imparting skills in the primary and
middle school level. I recall that during my childhood schooling in a District Board
School in Pattukottai in Tamil Nadu during the last days of British Raj, I had to

learn carpentry as part of the curriculum.

The aroma of fresh wood shavings in the craft lab of that school is still
lingering in my nostrils. I have some reservations on the wholesale exemption to

entertainment industry. Working for a few hours outside the school hours for audio
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6.00 p.m.
visual advertisements is one thing. But it is altogether a different ball game to engage

children in mega serials like Bal Hanuman and Bal Ganesha which run for years
and years during which period the child completely forfeits its entire childhood. I
would suggest that the Ministries of I and B and Women and Child Development
together with the Labour Ministry must constitute a joint committee to work out

guidelines for such occupations.

To conclude, the proof of the pudding is in the eating. This Bill entirely depends
on the State Governments to make it succeed or fail. Implementation is not necessarily
achieved only in prescribing punishments. The focus of this Bill is intrinsically
linked with the focus to RTE, the Right to Education. I would hence suggest that
the Neighbourhood School is the right place for ensuring that this legislation works.
Close monitoring of attendance in these schools should be the preferred route for

making this legislation succeed.

The 1986 Act was successful to some extent in curbing child labour in the
organised sector. But there is the prevalence of child labour in the pyrotechnic factories
of Sivakasi in Tamil Nadu, which is my home State, and the luxury carpet weaving
centres in UP and Rajasthan, which used to be my karmabhoomi, which employed
mainly infant labour. The nimbler the fingers, the higher the knots are broadly the
spectra of the past. But the evil has now spread to the unorganised sector. It is my
earnest hope that this legislation which we are considering will altogether eliminate
child labour and restore childhood to its rightful place. Kofi Annan said, "There is
no trust more sacred than the one the world holds with children", and it is this
trust in Bachpan Bachao which we honour through this historic testament enshrined
in this Bill. With these words, I support this Bill. Thank.

MR. DEPUTY CHAIRMAN: Thank you, Shri Ramakrishnaji. Now, Shrimati

Vandana Chavan; not present. Now, Dr. K. Keshava Rao.

DR. K. KESHAVA RAO (Andhra Pradesh): Thank you, Sir. First of all, I am
very unhappy with the Bill but, at the same time, I support the Bill. Well, life itself
is a paradox because of the real situation. The complexities of the socio-economic
conditions of this country need to be understood before we talk about child labour.
The fact is, it is a curse to be born a poor and crime to live one. We all know
this. And that is a reality. This is not a new Bill at all. Just a few amendments have
been brought in and I don't think many things are added to it. You have brought
in 'adolescent' here. The question today is: Why do we want this child labour to
be prevented? You have linked it directly with the RTE. I think all the Members
were provoked by the presence of Mr. Javadekar here, the new HRD Minister, and
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started talking about a new education system. This has nothing to do with the new
education system. Which no doubt prepares a ground where you don’t allow the
children to go out and allow them a scope to get into the schools. That is entirely
different. But if Javadekar Sakheb can really attract those boys of that age-group into
the schools — not saying schools, but play schools — wherein they can be attracted
and taught, things would be different. Then, he has to look into the schooling system;
he has to look into the syllabus; he has to look into the monitoring and all these
things. That is another matter. I am not trying to talk about the foreign affairs and
all other things. I am also not becoming such an emotional like Mr. Ravi Verma.
We all know the kind of situation we have inherited. But the question today remains
that there are something like half a million child labour. In fact, that is also a wrong
figure, if we are taking into account the unorgansied sector, it is more than two
crores because 1.3 crores is the agriculture labour in which we are sure 80 per cent
people are children. If you take those into account, a lot of people are there. That
is the reality situation; that is a reality check.

Now what do we do? We have prohibition of child labour in place. We don’t
want our children to get out of the school to do work. I am not getting into
semantics. Nor do I want to go into its nuances like whether the child work should
be called a labour or something else. You can look into these things later. Now how
do we face this reality? We have this Bill before us. Earlier also there was a Bill.
They thought that that needed some amendments to tighten its clauses. But let me
tell you one thing. Dr. Jadhav spoke before me. He raised just five things which I
wanted to refer as points.

Sir, the question today is that the Bill that you have brought in has some porosity,
as she has observed. I would not consider it as vacuum. First is age. Let me tell
the former Advocate-General from Tamil Nadu that the age prescribed in the Bill
need not be the age prescribed in other Bills. Age is not a problem here. But, age
has become a problem because you have directly linked it with the RTE. What you
have said there is, ‘either six to fourteen years of age,” I am talking about the RTE,
or what the so and so section of the RTE says. That RTE section says, ‘until the
child completes his elementary education.” The child may complete his elementary
education by to fourteenth year or it may take some more years. Having connected
that here he has brought in some kind of a distortion or disconnection which the
hon. Member from Tamil Nadu was highlighting. They were very pertinent things.

You must look into them since you have brought it to notice.

Now the second question that arises is this. You have provided some kind of

exemption. You have also brought in ‘adolescent sections.” First of all, you totally
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banned the child labour. A debate is going on in the world whether it is correct or
not. A strong debate is going on in the country about totally banning children from
going there. In a particular socio-economic condition, is it right or wrong? Will cause
a burden? Or will it solve the problem? I would not go into that. Nonetheless, I
think it is a good step provided we are able to implement it. Legislation is neither
a permanent solution nor a good solution nor a fool-proof solution of the issues
that we raise. It at best gives legitimacy to an issue. We removed dowry but it still
continues. Here every Member wanted to know about this. How do we implement
it? When we talk about the exemptions that you have brought in like helping
family enterprises, we want to know this. What is the monitoring system in place?
Since I am involved in labour issues like you, I know that you don’t have any
inspectorate at all. The implementation is left to the States. What is the strength of
the inspectorate there? Have we improved their resources? We have not done that.
Now we are trying to monitor the entire families in the country. That will become
another problem for you. But it should be there. I am only trying to draw your

attention to some of the issues.

You have used the word ‘hazardous.” The hon. Member was right in saying that
from eighteen you have brought it to three. It is good because you have generalised
the subject by mentioning mines and explosives etc. But as far as ‘hazardous process’
is concerned, you have copied it from the Factories Act. That is not correct here
because it is about child labour. That was for the Factories Act. In the Factories
Act, we have got ‘eighteen’ keeping in mind any accident that would lead to certain
kind of a situation. When you are talking about a child, what you have done is that
in haste, though I don’t want to say that, you have copied the same words in the
Schedule. That also needs to be looked into. But the saving grace is that you have

said that the Central Government, if it wants, can change the Schedule.

Now I come to the issue of exemptions that you have given. You are saying
that in these three categories they can work. But there are non-hazardous fields where
a man is put to some kind of harassment or moral torture. The ILO Convention
C138 spoke about the same thing. It wanted a ban on the child working. They
brought up this particular issue about the physical, moral and mental torture that
man is put to. We are aiming at the child not going to work at that particular age
because he should go to school. He goes to school for eight hours; after that, he
goes to work. So, it is an integrated thing. What I am saying is, we have made
the best efforts. I think it is an improvement, though it is not enough. Much needs
to be done. On the five points which Dr. Jadhav said, I join with him and I agree
totally with him. I would again like to remind you that the National Child Labour

Project, which you brought in, should come into the picture. If you are trying to
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implement this, don’t forget about your NCLP because that could be an answer to
many of things you are trying to do. ...(ZTime-bell rings)... You can have your own

schooling system with a training program. ...(Interruptions)...

Sir, there is another thing, as Members have said. I welcome the object because it
is an improvement on the earlier Act and it will continue. But, no policy instrument
or legislation like this can be read in isolation, which you have done. There are
other enactments. It has to be worked in collaboration and in coordination with other
Ministries, particularly HRD, Women and Child Development, etc. A coordinated
approach by these three will only be able to achieve this. Thank you very much, Sir.

SHRIMATI KANIMOZHI (Tamil Nadu): Thank you, Sir. I definitely understand
the intentions of the Government in bringing forward this Bill. But, we should
also think whether the intentions are being actually carried out. The intent might
be to prohibit children from working. But, there are amendments which have been
brought in this which actually go against the intention of the Bill and we have to
understand that. We should also understand that. I am sure in this House everybody
has a child at home — a son or a daughter or a grandchild or somebody at home.
Would we even dream of thinking that the child should come back home from
school and work with us, assist us, go to a shop, sit and assist the father or go
to the fields? Will we allow our children at home to do this? None of us would.
So, what is not right for our children, what right do we have to expect that from
children of other families just because they are not economically empowered? You
cannot take away the childhood of children who are not economically empowered.
This is exactly what we are trying to do. I think we should really look at that
and understand that we are taking away the childhood of the children because they
are economically depressed. Child labour is cruel, exploitative, socially and morally
dangerous and it should be eradicated entirely. I am sure everybody has the same
opinion. I also like to bring to the notice of this House what happened in Tamil
Nadu in the early 50s. A system of Kula Kalvi Thittam was brought by Rajaji.
He said that after school, children should go back home and do what their fathers
and families were practising, practise the same occupations, the same kind of work
which the parents were practising. It was actually a caste-based education system.
You go back home and learn and continue with what your parents, family and caste
did. There was a big opposition in Tamil Nadu against this. He was actually made
to resign because of this Kula Kalvi Thittam, which he brought in the early 50s.
After that, Shri Kamaraj, who took over as the Chief Minister, scrapped this. So,
I would like to remind you that a Chief Minister was made to resign because the

entire State and, especially, the Dravidian leaders were against this. They made sure
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that the system was scrapped, and I hope that history will not repeat itself in the

Central Government. I would like to bring this to the notice of this House.

We are talking about dropout rates in schools. Of course, my friends were taking
credit for something which happened in 2010 in Tamil Nadu. The dropout rate was
brought to 99.3 per cent. ...(Interruptions)... Yes. I am just saying it was in 2010.
...(Interruptions)... Yes, 2010. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: No, no.....(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Sir, in the year....(Interruptions)... The
UNESCO report is there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Let her speak.
...(Interruptions)... No, no. ...(Interruptions)... An hon. Lady Member is speaking,
and another lady Member should not obstruct. ...(Interruptions)... A lady Member
should not obstruct. ...(Inferruptions)... Shri Navaneethakrishnan. ...(Interruptions)...

Navaneethakrishnanji, please. ...(Interruptions)... Let her speak.....(Interruptions)...

SHRIMATI KANIMOZHI: Sir, I am not talking about child labour at all.
...(Interruptions)... Sir, if Tamil Nadu does not have child labour, I am the happiest.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let her speak. ...(Interruptions)... You continue.
...(Interruptions)... You continue. ...(Interruptions)... You address the Chair.

...(Interruptions)...

SHRIMATI KANIMOZHI: 1T am very proud that Tamil Nadu does not have
child labour. I am very proud. ...(Interruptions)... I am very happy. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You address the Chair. ...(Interruptions)... Don’t look

there. ...(Interruptions)... Address the Chair and continue your speech. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, we know of the dropout rates in schools. It is
just not because the children cannot go to school. Now, the emphasis is on private
schools. In many States, even in Tamil Nadu, many of the parents think that private
schools are much better than Government schools. The Minister is here and I take
this opportunity to bring it up and to make sure that the public education system
is improved. I am not talking about the Central Government-run schools only. I
think, the Central Government should assist them to make sure that these schools
are up to the mark. There are instances of the Government closing down the State
Government schools. This should be stopped to make sure that education is made
affordable to everybody and not that everybody has to send their children to private
schools to get the best education.
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One more issue is there. Do we really care about educating our children or are
we trying to bring out concrete blocks similar to each other from our education
system? I was talking to a child once as to why he hates school system so much.
He told me about the education system and how exams here are like. This education
system here is like asking a bird, a fish, a dog and a snake to climb a tree and
then say that the one, who can climb the tree the best, is the best. That one gets
the highest marks. What does a bird, fish or dog gain by climbing a tree? Nothing!
But then most of our education system is aimed at doing that. They do not care
about the children who have difficulties in learning. So, these children drop out.
We do not care about helping them. We do not care about reaching out to them.
These children turn towards working because they have no choice for their future.
So, they immediately take up a job because the society and family condemns them

as useless. I think, education has to be inclusive to stop child labour.

Apart from that, we also have to understand one important thing. This Bill says
that children can go back home and help parents. How many parents are really aware
of what is hazardous to the children and what is not? Not many parents are that
aware or equipped enough to understand what can be hazardous to a child. There
are so many such parents. We know that parents do not willingly or knowingly
send their children to work in fireworks factory or cotton yarn factory. They do not
know what will happen to their children, how their children’s health will be affected.

But they still send them because they are not aware. We know what happened
in Kerala because of Endosulfan; how many unborn children were affected. So how
many parents are really aware as to how pesticides will affect the children? Would
we allow our children, in our homes, to do that? We will not. Today, the school
curriculum is so difficult for every child. If you expect a child to come back from
school and help you in the kind of occupation you have been carrying out, how
will the child finish the homework which is so much? How do they prepare for the
tests? Practically, every school believes in having a test every second day. How do
they prepare? So you are actually encouraging children to drop out from schools

and take up jobs.

Child labour is one of the most important things. We cannot, actually, segregate
child trafficking and child labour; they are inter-connected. Children, who are
trafficked, are mostly employed as cheap labourers in construction sites, domestic
works, factories and sold for child prostitution. During the period between 2010-
2014, there were 3.85 lakh missing children, which means more than 77,000 children

go missing every year and among them, 63 per cent are girls. More than 40 per
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cent of them remain untraced even till today, over the years. So this Act should
recognise these facts and should provide for rehabilitation of children and adolescents
rescued. I think the Standing Committee has also insisted that rehabilitation is very
important and it cannot be taken up by just one department, not just by the Labour
Department, but, by all the Departments, Women and Child Welfare Department,
HRD, Rural Development Department. There should be a concentrated effort by all
the departments coming together to rehabilitate these children. Without that, nothing
can really be changed in their lives. On the one hand, the Government is pushing
for schemes such as Skill India and Skill Certification, and the same Government
is indifferent to the plight of child labourers. We cannot say that a child is a child
only till 14. Science has accepted and, all over the world, it is accepted that a child
is developing emotionally till the age of 18. So we cannot take the childhood away.
We cannot make the child to go and work just because they have crossed the age
of 14. And working atmosphere is not easy for any child. No employment is going
to be considerate. We have seen how they have been exploited. We have seen the
abuses, and, especially, when it is a girl child, we have also seen cases of sexual
abuses happening. I think our children have to be protected. Again, I would like
to raise this point that what we will not want for our children, I think, we cannot

allow any child in this country to undergo. Thank you, Sir.

MR. DEPUTY CHAIRMAN: That is the standard to be measured — what we
don’t want our children to do, should others do? It is a good thing. Now, Shri
Madhusudan Mistry.

SHRI A. NAVANEETHAKRISHNAN: Sir, one minute. Sir, fourteen poor children
have been provided with financial assistance to study Medicine and Engineering by

the hon. Chief Minister, Amma, this year. Sir, it must be on record.

MR. DEPUTY CHAIRMAN: Okay. All right; it is already on record. Sit down.

...(Interruptions)... Once you have said, and it is on record.

SHRI DEREK O’BRIEN (West Bengal): Sir, we want a Short Duration Discussion

on this.

MR. DEPUTY CHAIRMAN: Do you also want something on record? Mr. Derek

O’Brien, you don’t want something on record!

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, thank you very much for
allowing me to speak. Sir, I have two-three questions for the Minister. I just want
to ask him as to who represented to him to bring this law. Why are you changing
the definition or amending the definition? Has anybody, any parent, any parents’

association came to you to say, make it from ‘child labour’ to ‘adolescents’ or is it
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suo motu from the Government side? Whom are you making the way for? Is it for
industries, multinationals or the promises you made during the elections? Why? If 1
have an income and if I have enough money, I will not send my children to work
at the age of 15-18. I will better send them to schools and colleges. So, whose
children you want to employ? Is it lower middle class or upper middle class or top
class children? It is a very serious question. I want the Minister to reply to it. At

whose behest are you bringing this Bill?

Number two is under your domain. While I was studying in 8th or 9th class,
I worked at the age of 15 for ¥ 1 in Ahmedabad Cantonment Board. My children
are not working because I have enough income. My grand children never heard
of child labour. The point I am making is: Why don’t you increase the minimum
wages of the working class so that they have enough income to send their children

to schools rather than amending this law?

I am quite surprised at the attitude of the Government as such. Whose children
do they want to send as labour? It seems the entire working class is at your disposal

and you want to send them anywhere you like.

Look at the agriculture sector. The minimum wages in this sector have not been
increased for years. You have recommendations of the Seventh Pay Commission. But
what about the minimum wages for the sectors under your Department? Why are

your officers not thinking about it? That is my question to you.

Number three, what machinery does the Labour Department have? One Labour
Officer is a Labour Officer under the Payment of Wages Act. He is under the
Factories Act. He is under the Inter-State Migration Workers Act. He is also under
the Child Labour Inspector. Under so many laws he is the Inspector. How many
inspections he does in one year? What measures do you have to see the States are
implementing these laws or not? What control do you have over the State Labour

Departments? Did you look at the laws which are being enforced by the States?

My State, Gujarat is a model State. That is what they say despite the fact that
the Dalits were beaten up badly in the State; and that is agitating the country. But
the fact is that out of 4.2 million child labour which has been enumerated by the

Census of India, the highest number is in Gujarat. What kind of a model do we have?

Recently, I went to Jamnagar from Ahmedabad which is 400 to 500 Kms. All
the big industries have been employing them. What remedy do you have? What
control do you have over the State Labour Department? What are you giving them?

Have you ever taken a stock of how your Department is functioning as far as the
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enforcement at the lower level is concerned? I was defeated simply because of raising
the issue of child labour in agriculture in my Constituency; and farmers didn’t like
it. All the children were employed by an agency of Rajasthan which has brought
cotton seeds in order to process them. We are the highest cotton producing State
in the country. There is no machinery; there is no law for prosecution. In front of
our eyes, wherever you officers go on the national highways, they can find children
working in dhabas. What action have they taken? Have they ever asked the State
Labour Department as to how they are functioning? These are the issues to which
you must reply in this House. How are you going to strengthen this? Regarding the
functioning of the Department, and the resources that they have, it is a very serious
question. Labour Department is the biggest casualty on the advent of liberalization.

They have no control over it.

The Prime Minister is from my State. I know how things are working in the
entire industry, whether it is agriculture, whether it is the carpet industry, or, whether
it is the sea-coast sector. It is everywhere. There are no laws. They do not exist.
While replying to the debate, will he answer these questions? Otherwise, I do not
think we should support the Amendment Bill. I feel that the Government must reply

to all these very basic questions before bringing this law at the ground level.
MR. DEPUTY CHAIRMAN: Now, the hon. Minister.

SHRI BANDARU DATTATREYA: Mr. Deputy Chairman, Sir, I am really very
happy. I feel that it is a historic day because this Bill, the Child Labour (Prohibition
and Regulation) Amendment Bill, 2012... ...(Interruptions)...

SOME HON. MEMBERS: Sir, we are not able to hear him. ...(Interruptions)...

SHRI BANDARU DATTATREYA: Sir, I am happy that it is a historic Bill
that I have brought before this august House. And I am also happy at the fact that
fifteen hon. Members have participated in the discussion. The intentions of all the
hon. Members are very clear, and they are very serious about the eradication of

child labour, irrespective of their Party and other affiliations. I am happy for that.

First of all, Sir, I thank the hon. Prime Minister who has entrusted me with
this responsibility of the Labour and Employment Ministry. I will reply to the
observations made by the hon. Members a little later. But let me tell you, Sir, this
amendment is very special and personal for me. I will narrate one incident to you.
Of course, I will not take much of your time. I will shortly narrate how child labour
exists, how family professions exist, how family enterprises exist. The thing is that
it is a landmark amendment. First of all, employment of children below the age of

14 years is banned. No child below the age of 14 years can be employed in any
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establishment, in any occupation and so on. This is the first thing. Secondly, it is

linked to the Right to Education Act of 2009. I need not elaborate it because most
of the hon. Members have said something about the age, which age for elementary
education, which age for higher education and so on. I will not go into that debate.
But, regarding the second point, which I wanted to impress upon all of you, is — the
first was about the total ban on employment of children below the age of 14 years...

...(Interruptions)... Please. ...(Interruptions)... Please. ...(Interruptions)...

SHRI HUSAIN DALWAI: Where is the total ban? They can work in family

enterprises. ...(Interruptions)...
SHRI BANDARU DATTATREYA: Let me clarify this. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: First, you let him complete.

SHRI BANDARU DATTATREYA: First, we have brought in a new category of
persons called ‘adolescent’ about which the provision says that a child between the age

of 14 and 18 years cannot be employed in hazardous occupations. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. Don’t do running commentary.

SHRI BANDARU DATTATREYA: Yes, please try to understand it. I will reply

to all your points. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I told you not to do any running commentary, please.

SHRI BANDARU DATTATREYA: I will reply to all the issues raised by you
shortly. Shortly I will answer it because in hazardous areas and other areas, we

have totally banned it.

Thirdly, regarding the punishment, we have made it very stringent. About that
also I will tell you shortly. But the main objective of this Bill is, total eradication
of child labour, and we have made the violation of the provisions of this Act a
cognizable offence, that is, cognizable offence for an employer, not for guardians,
not for parents. With regard to its violation by parents, there is only penalty. That
is why we have studied it from a wholesome perspective. We have not gone ahead

with it in a piecemeal manner. We have taken into consideration all its aspects.

Further, I am submitting before this august House that the Department-related
Standing Committee on Labour and Employment has deliberated on this Bill
thoroughly and they have given ten recommendations. Out of ten recommendations,
I have accepted six recommendations in toto; the seventh one has been accepted

partially by me. As for the issues which the hon. Members have raised, one was,
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below the age of 14 years, employment of children should be totally banned. We
have given exception to family and enterprise. Please try to understand it. Why
am [ telling this? Any Government or any responsible Government, if they want
to formulate a policy, they have to go into the details of the entire issue. That is
number one. Secondly, it should be implemented in the context of ground reality.
Thirdly, in India, a large number of occupations are there. I come from a very poor
family. The entire community is depending on these occupations. Like that, farmers
are there. One of the hon. Members has stated that artisans are there. Crores and
crores of people are depending on artisanry. They are run by their own family
members. ...(Interruptions)... Shrimati Renuka Chowdhury, I will explain it to you.
You are from Telangana. I will convince you. I have a very clear definition of a
family. ...(Interruptions)... Vermaji, I will explain it to you. I have heard you well.

...(Interruptions)... Half knowledge is dangerous. ...(Interruptions)...

sft RS ¥R (STR U<): T SMMUSD! AT AR ... (AH)... SHD] Alerol
MBI Bl ... (GET)....

MR. DEPUTY CHAIRMAN: Let the Minister complete the answer ...(Interruptions)...

Please sit down. ...(Interruptions)... Mr. Minister, you continue to speak.

SHRI BANDARU DATTATREYA: In the definition of a family, safeguards are
also kept. The definition of a family is, child's mother, father, brother and sister,
and others. Others mean father's brother and sister and mother's brother and sister

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him explain ...(/nterruptions)... I am not allowing
this. Let the Minister complete his reply ...(Interruptions)...

SHRI NEERAJ SHEKHAR: We have half knowledge ...(Interruptions)...

SHRI BANDARU DATTATREYA: In this definition, only the family.. H¥IRd LR
H TG AN 81 ST g, fedr ff aRfRAfT | |rar a1 fUar &1 @1 < 7, 9@l
Raifca & 91 ST &1 g=dl 8, UgHT Usdl Bl 99 B G USdl 7, SHd)
QT HRAT gl ol I RAfT R e ot ams B U &) 31} oft Bt AT family
enterprises H TBTIAT B &, offbd ard! fBt 91 family process # fosft &1 ot
allowed &l g Wf%ﬂ' ¥ stricter punishment <ITAT él g ﬂ'ﬂj;?ﬁ punishment G| %\*,
ggd TSI punishment gl s gerg Wt fe=r 8l Guidelines % I& &8l AT & P
a1 Had family BT help B ThdT 8, a8 U1 school hours & dTE| H MMIRT 39T
example I ATEdT g AR U1 S99 3 JoR TQ1 AR AT ST St off, 9
SEIS H QTS Sl ff| 37Ul A1l B ST DR & [ Tped & a8 H I9H
QY AT AT H I Y SAIY ST AT, RAifdp 3_T ACISI o drefat off, "9el,

M U g el Bl T B IFH! Id9 <1 9gd Jiehel gl 3T AR Bl IGMT
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IR e 81 WX oy 98d gRed 21 Uah 3R AEH! DI M R ITH BHH BRI
AR U 9ga giewd 21" saferg | iUl Aol & Wi 5 991 § 7 991 ddb I8l Al
ST vacations BN o, S99 H & I8 ST AT ALY AN @ gdhr of &R § g
STHR auction ¥ WITST WG o7l § A a1 # agd 9 U9 N 8, g a7
%5, fdT &% vocation ¥ WRGHT Bl India is a different country. ¥IRd Udh §gd IR
Y B §9 WRA B WGRT B, MU social conditions B TH FHSAT TSI TR
labour laws @1 HR SHDI child labour IFTAT SITAT, T § Sidd ST iR #_Y ATTON
oY ST S| sﬂﬁf]‘(’ ¥ ey request DT dlgdl 'gu’ & family enterprises H g9 @
Bl beyond school hours BT G Bl

QN it is a very important thing. There is no employee and employer relationship.
There is not at all any employee and employer relationship. ERE] employee and
employer relation & ¥l Family enterprises § ®Is da+ &l fadm SIar 81 BIs AfSH
B MY FAT 8, IFH ATGH] G Sl &, Al dedl B8R H 81 8l feR & g
W AT @ help AT TS B IR H gHD! AR By, o sE9 B
exploitation 81 SITUIT! DI bR fha &N complaint BXP b HaSl STl
SHIfTY T practical T ¥ Bl Practical W9 H I8 FeId AT AT gl 341 &1 2l
3T X T 37T A 9fSU, | ud! 396 IR H 3R FHSIG I H MU STeT 9
Tl F'I"ﬂl Family enterprises SIRd ?EW diq hazardous process ® IR F A {9 Al
= P8Il ¥ hazardous occupations or process & IR H &I feRe T &, W S
foRe & IR # gamn, § 9 fore &1 W ol B, offdh hazardous occupations

or processes & X H AT adolescent @I age & @NN 7 15 - 18 ATA I&! &l 15 - 18
years, 919 G8 adolescent &1 T, I hazardous occupations or processes H it is totally

banned. Now, there will not be any which were there in the earlier list. There will
be only three things - Inflammable substances or explosives, mines and hazardous

process. Only these three things are there.

Number two, it is universal. When it is going to be universal, why do you see
the old list and the new list? There will not be any of these at all. If at all any
new list is there, we will prepare. Like, even today, there are small shops. BICI-BIET
SHH H B A T g9 8, B g2 Aied H W B I W T, Afed W g=
foee # 721 €1 89 Uop 718 forve S9Qd iR T foe & 1 U9 @l W pRIATE
B AN ...(@ALH)... VAT T2 7 {5 W gedl @) forve 9 Farer foam w7, &5
I &1 T8 81 We have made it universal. Please go through the Bill in detail.
3T AT feca #§ SMsyl gAfey § oy dnli ¥ RaRe =1 a8l €, please go
through ‘family enterprises, hazardous and stricter punishment.” Stricter punishment
H H ue & 9 AP GEE I dTedl g, SUH SI existing penalty B, 3 3170
ST & | gl ol gAR GERT S I8t T8l 8, S8 g9 sWeHe &l Bl
S U S QAT 8, S9h g H H ATUBT I A18dl g1 Sil existing penalty 8, 98
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¥\ 10,000 $UT 2l In the existing penalty, in the first offence, the minimum
penalty is ¥ 10,000. It may be extended to I 20,000 with a fine. Now, I have
enhanced it. The minimum would be ¥ 20,000 which may be extended to a maximum
of ¥ 50,000. It is a fair amount. Thirdly, in addition to fine, there is imprisonment
provision also. The minimum term earlier was three months and the maximum was
one year. Now, | have enhanced the minimum term from six months to two years.
It is for the first offence. When a second offence comes, I have increased the period
of imprisonment. Earlier it was ranging from six months to two years. Now, I have
increased it and it is ranging from one year to three years. So, this is a big signal. It
is a big warning for any employer who violates the provisions. He will be punished

strictly under the law. So, we are making a stricter punishment.

The fourth is an important aspect. I want to inform this august House that we
have made a provision for creation of a Child Adolescent Labour Rehabilitation
Fund. We have made a separate provision. In this rehabilitation scheme, I am happy
to say that the Odisha Government, Tamil Nadu Government and some other State

Governments are having best practices. We are happy about it.

SHRI A. NAVANEETHAKRISHNAN: In Tamil Nadu, there is no child labour.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Why is Mr. Navaneethakrishnan getting up for
everything? ...(Interruptions)...

SHRI BANDARU DATTATREYA: Sir, I have made a provision for participation
of the State Governments. If a child is liberated in a State, the State Government
has to make a contribution of ¥ 15,000, on its own for freedom. ¥ 15,000 should
be provided by the respective State Governments. We would like to involve more

State Governments and see to it that violators are punished strictly.

I would like to speak on another two-three aspects. Madhusudan Mistryji was
saying something. You may have your own perceptions. My perception is only
development agenda. My perception is not to get into debate with anybody. You
are mentioning minimum wages and other things. I will talk on it on a different
platform. But, regarding the child labour, please understand that it is not the pressure
of the Governments, it is the pressure of the NGOs. There are some of the highly
respected NGOs like Bachpan Bachao Andolan. ﬂ'ﬁ{ BTOIRI-BOIR TASIRIIST & T
ffrel, ST =9l g8, IId9Id g8, Sb A1 H J31l 396 A1 981 & a8 Sl dfdcda
Il R TGl gs, SUb 96 H U HSHCH AT gl BAR IS Sff 3 Il el 93
g, d o W Bl respect the CPI leader, Mr. Raja. XTSIl il 9 2 o 6 g9
B HACST H o S AR
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Jelde HHS! IARNI AR-IME Ardl A I8 fJa Uiy 8, fhr Aetae HSt & ST,
3 ORE Ug g°di b 1Y AT B, 14 AT I BH S & godl A B HAT =T
BT 3R I8 BIYA 37 Y, I ST A Iedl, gedi & 9997 & Sfiad 7 Ag BT
B9 I FAIG 3R BT 91 I 59 QU H 14 I A B4 I8 & bl ff 929 4
BIs W TIARR B &l HIdl G| 3AGY Ig 98d gUice ol

AR, TARI ThF Sl 8, Ad dI8es ofd] lolde, YTl 39 Tadiyerdt
O B W T @ B aferg B A Wi s off, S ff wer em &
T WhI BT 3T 96T X8 & 3R SHB! M 9¢1h 88+ 39 hIH § SIreT U
wd fHar g1 s bridge education is very important. ST 39 AR A SSEIE] fear
fepel SAAUHT HRAT AMRY, Al I (U &H [epel TSI BT I W Bl 3R
YL B Rhel UJBRE & a1 IS9P TARFE & &1 & 41 89 3R 8 ol
I8 f&pd STaude WoH Wl Uh g9 W 8l Uh 3R sulec AUy IMsycel & g,
1% IR H $B AN T FHET| ALY HT 0T ¥es Tl This Bill is aligned with
the statutes of the ILO Commission. I am humbly submitting to the House about
these two Conventions, i.e. 138th and 182th. The 138th Convention, 167 countries

have adopted and the 182nd Convention, 171 countries have ratified. Now, if we pass
this Bill we will also be in line with the ILO. That is why I humbly appeal to all
hon. Members to support this Bill wholeheartedly. Shri Ramakrishna made another
suggestion. That suggestion is there. We will examine child labour along with other
Ministries, the HRD Ministry, the Women and Child Development Ministry. We will
once again sit and see that some of the guidelines are formed, and we are going
to have a national policy on child labour. So, that is why I once again appeal to
all the hon. Members to pass this Bill.

MR. DEPUTY CHAIRMAN: Now, the question is:
“That the Bill further to amend the Child Labour (Prohibition and Regulation)

Act, 1986, be taken into consideration”.

The motion was adopted

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill.

Clauses 2 to 4 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 5. There are three
Amendments, i.e. Amendment (No. 12) by Shri Husain Dalwai, Amendment (No. 21)
by Dr. T. Subbarami Reddy and Amendment (No. 3) by Shri Bandaru Dattatreya.

Now, Shri Husain Dalwai, are you moving?
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CLAUSE 5 - SUBSTITUTION OF NEW SECTION FOR SECTION 3
Prohibition of Employment of children in any occupation and process
SHRI HUSAIN DALWALI: Yes. Sir, I beg to move:

(12.) That in the List of Amendments dated the 15th July, 2016, for amendment
No. 3, the following be substituted, namely:-

"3. (1) No child shall be employed or permitted to work in any occupation

Or process.

(2) Nothing in sub-section (1) shall apply where the child works as an artist
in an audio-visual entertainment industry, including advertisement, films, television
serials or such other entertainment or sports activities except the circus, subject to

such conditions and safety measures, as may be prescribed:

Provided that no such work under this clause shall affect the school education
of the child.

Explanation.— For the purposes of this section, the expression "artist" means a
child who performs or practices any work as a hobby or profession directly involving
him as an actor, singer, sports person or in such other activity as may be prescribed

relating to the entertainment or sports activities falling under sub-section (2).".
The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: Dr. Subbarami Reddy. He is not present. So,

amendment is not moved. Now, Shri Bandaru Dattatreya to move the amendment.
SHRI BANDARU DATTATREYA: Sir, I move:

(3) That at page 2, for lines 15 to 20, the following be substituted, namely :-

“3. (1) No child shall be employed or permitted to work in any occupation

Or process.
(2) Nothing in sub-section (1) shall apply where the child,-

(a) helps his family or family enterprise, which is other than any
hazardous occupations or processes set forth in the Schedule,

after his school hours or during vacations;

(b) works as an artist in an audio-visual entertainment industry,
including advertisement, films, television serials or any such
other entertainment or sports activities except the circus, subject

to such conditions and safety measures, as may be prescribed:
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Provided that no such work under this clause shall affect the
school education of the child.

Explanation— For the purpose of this section, the expression,

(a) “family” in relation to a child, means his mother, father,
brother, sister and father’s sister and brother and mother’s

sister and brother;

(b) “family enterprise” means any work, profession, manufacture
or business which is performed by the members of the

family with the engagement of other persons;

(c) “artist” means a child who performs or practices any work
as a hobby or profession directly involving him as an actor,
singer, sports person or in such other activity as may be
prescribed relating to the entertainment or sports activities

falling under clause (b) of sub-section (2).”.
The question was put and the motion was adopted.
Clause 5, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 6. There are
two amendments. Amendment (No. 22) by Dr. T. Subbarami Reddy. He is absent.
Amendment (No. 4) by Shri Bandaru Dattatreya. Are you moving?

CLAUSE 6 — INSERTION OF NEW SECTION 3A

Prohibition of employment of adolescents in certain hazardous

occupations and processes
SHRI BANDARU DATTATREYA: Sir, I beg to move:

(4) That at page 2, afier line 23, the following be inserted, namely:-

“Provided that the Central Government may, by notification, specify the
nature of the non-hazardous work to which an adolescent may be permitted
to work under this Act.”.

The question was put and the motion was adopted.
Clause 6, as amended, was added to the Bill.
CLAUSE 7 — AMENDMENT OF SECTION 4

MR. DEPUTY CHAIRMAN: We shall now take up Clause 7. There is one

amendment (No. 13) by Shri Husain Dalwai. Are you moving?
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SHRI HUSAIN DALWALI: Yes, Sir, I am moving. I beg to move:
(13) That at page 2, clause 7, be deleted.
The question was put and the motion was negatived.
Clause 7 was added to the Bill.

MR. DEPUTY CHAIRMAN: There is insertion of a new Clause 7A by the

Minister.
NEW CLAUSE 7A — AMENDMENT OF SECTION 5
SHRI BANDARU DATTATREYA: Sir, I beg to move:

(5) That at page 2, after line 26, the following be inserted, namely:-
“7A. In section 5 of the principal Act,-

(1) In the marginal heading, for the words “Child Labour Technical
Advisory Committee”, the words “Technical Advisory Committee” shall

be substituted.

(il)) In sub-section (1), for the words “Child Labour Technical Advisory
Committee”, the words “Technical Advisory Committee” shall be

substituted”.
The question was put and the motion was adopted.
Clause 74 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall, now, take up clause 8 of the Bill. There

is one amendment (No. 6) by the Minister. Are you moving?
CLAUSE 8 — OMISSION OF PART III

SHRI BANDARU DATTATREYA: Sir, I beg to move:
(6) That at page 2, for line 27, the following be substituted, namely:-

“8. In the heading of Part III of the principal Act, for “CHILDREN”
substitute “ADOLESCENTS”

The question was put and the motion was adopted.
Clause 8, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, there is also an amendment (No. 7) to clause
8 by the Minister for insertion of new Clauses 8A to 8H. Mr. Minister.
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NEW CLAUSES 8A TO 8H

SHRI BANDARU DATTATREYA: Sir, I beg to move:

(7

That at page 2, after line 27, the following be inserted, namely:-

“8A.

“8B.

“8C.

“8D.

“8E.

In section 6 of the principal Act, for the word and figure “section
3”7, the word, figure and letter “section 3A” shall be substituted”.

In section 7 of the principal Act, for the word “child”, wherever it
occurs, the word “adolescent” shall be substituted”.

In section 8 of the principal Act, for the word “child”, the word
“adolescent” shall be substituted.”

In section 9 of the principal Act, for the word “child”, at both the

paces, where it occurs, the word “adolescent” shall be substituted”.

In section 10 of the principal Act, for the word “child”, at both the
places, where it occurs, the word “adolescent” shall be substituted”.

“8F. In section 11 of the principal Act,

“8G.

“8H.

(a) For the word “children”, the word “adolescents” shall be substituted.

(b) For the word “child”, wherever it occurs, the word “adolescent”
shall be substituted”.

In section 12 of the principal Act, -

(a) in the marginal heading, for the words and figures “section 3 and
147, the words, figures and letter “sections 3A and 14” shall be
substituted.

(b) for the words and figures “sections 3 and 14”, the words, figures
and letter “section 3A and 14” shall be substituted.

In section 13 of the principal Act, for the word ‘“children”, wherever
it occurs, the word “adolescents” shall be substituted”.

The question was put and the motion was adopted.

Clauses 84 to 8H were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 9. There are
two amendments (Nos. 14 and 15) by Shri Husain Dalwai. Are you moving the

amendments?

SHRI HUSAIN DALWAI: No, Sir. I am not moving.

MR. DEPUTY CHAIRMAN: There are three amendments (Nos. 23, 24 and 25)
by Dr. T. Subbarami Reddy. He is not present. And, there are two amendments (Nos.
8 and 9) by the Minister. Mr. Minister.
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CLAUSE 9 — AMENDMENT OF SECTION 14
SHRI BANDARU DATTATREYA: Sir, I beg to move:
(8) That at page 3, after line 3, the following be inserted, namely:-

“(1B) Notwithstanding anything contained in sub-section (1) and (1A), the
parents or guardians of any child or adolescent referred to in section 3 or

section 3A, shall not be liable for punishment, in case of the first offence.”;

(9) That at page 3, for lines 4 to 8, the following be substituted, namely:-

“(b) for sub-section (2), the following sub-sections shall be substituted,

namely:-

(2) Whoever, having been convicted of an offence under section 3 or
section 3A commits a like offence afterwards, he shall be punishable
with imprisonment for a term which shall not be less than one

year but which may extend to three years.

(2A) Notwithstanding anything contained in sub-section (2), the parents
or guardian having been convicted of an offence under section 3
or 3A, commits a like offence afterwards, he shall be punishable

with a fine which may extend to ten thousand rupees.”.
The questions were put and the motions were adopted.
Clause 9, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 10 of the Bill. There
are three amendments (Nos. 16 and 17) by Shri Husain Dalwai and (No.10) by Shri
Bandaru Dattatreya.

CLAUSE 10 — INSERTION OF NEW SECTION 14 A
Offences to be cognizable
SHRI HUSAIN DALWALI: Sir, I move:

(16) That in the List of Amendments dated the 15th July, 2016, amendment

No. 10, for new section 14C, the following is substituted, namely:-

"14C. The child or adolescent, who is employed in contravention of the
provisions of this Act and rescued, shall be rehabilitated in accordance
with the rules as framed by the Central Government in this regard under
this Act".
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[Shri Husain Dalwai]
(17) That in the List of Amendments dated the 15th July, 2016, amendment

No. 10, in section 14D, afier sub-section (3), the following proviso be

inserted, namely:-

"Provided that a record of such composition shall be maintained by the
District Magistrate along with details of the accused person according to

the rules framed under this Act."

The questions were put and the motions were negatived.
MR. DEPUTY CHAIRMAN: Mr. Bandaru Dattatreya, are you moving?

SHRI BANDARU DATTATREYA: Sir, I beg to move:
(10) That at page 3, for lines 10 to 13, the following be substituted, namely:-

"10. After section 14 of the principal Act, the following sections shall be

inserted, namely:-".

2 of "14A. Notwithstanding anything contained in the Code of Criminal Procedure,
1974 1973, any offence committed by an employer and punishable under

section 3 or section 3A shall be cognizable.

"14B. (1) The appropriate Government shall constitute a Fund in every
district or for two or more districts to be called the Child and
Adolescent Labour Rehabilitation Fund to which the amount of the
fine realized from the employer of the child and adolescent, within

the jurisdiction of such district or districts, shall be credited.

(2) The appropriate Government shall credit an amount of fifteen
thousand rupees to the Fund for each child or adolescent for whom

the fine amount has been credited under sub-section (1).

(3) The amount credited to the Fund under sub-sections (1) and (2)
shall be deposited in such banks or invested in such manner, as the

appropriate Government may decide.

(4) The amount deposited or invested, as the case may be under
sub-section (3), and the interest accrued on it, shall be paid to the
child or adolescent in whose favour such amount is credited, in

such manner as may be prescribed.

Explanation. — For the purposes of appropriate Government the
Central Government shall include the Administrator or the Lieutenant

Governor of a Union Territory under article 239A of the Constitution.
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14C. The child or adolescent, who is employed in contravention of the
provisions of this Act and rescued, shall be rehabilitated in accordance

with the laws for the time being in force.”.

14D. (1) Notwithstanding anything contained in the Code of Criminal

2 of 1974. Procedure, 1973, the District Magistrate may, on the application of
the accused person, compound any offence committed for the first

time by him, under sub-section (3) of section 14 or any offence

committed by an accused person being parent or a guardian, in

such manner and on payment of such amount to the appropriate

Government, as may be prescribed.

(2) If the accused fails to pay such amount for composition of the
offence, then, the proceedings shall be continued against such person

in accordance with the provisions of this Act.

(3) Where any offence is compounded before the institution of any
prosecution, no prosecution shall be instituted in relation to such
offence, against the offender in relation to whom the offence is so

compounded.

(4) Where the composition of any offence is made after the institution
of any prosecution, such composition shall be brought in writing,
to the notice of the Court in which the prosecution is pending and
on the approval of the composition of the offence being given,
the person against whom the offence is so compounded, shall be

discharged.”
The motion was adopted.
Clause 10, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 11 of the Bill. There

is one amendment by Shri Husain Dalwai. Mr. Dalwai, are you moving?
SHRI HUSAIN DALWAI: No, Sir, I am not moving.
Clause 11 was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 12 of the Bill. There
are two amendments (No.19) by Shri Husain Dalwai and (No. 11) by Shri Bandaru
Dattatreya.
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CLAUSE - 12 AMENDMENT OF SECTION 18

SHRI HUSAIN DALWALI: Sir, I beg to move:

(19) That in the List of Amendments dated the 15th July, 2016, amendment No.

11, after sub-clause (h), the following be inserted, namely:-

“(i) the manner of recording details of offenders including first time offenders,

repeat offenders, parents and guardians and means to update such details

regularly.”

The question was put and the motion was negatived.

MR. DEPUTY CHAIRMAN: Mr. Bandaru Dattatreya, are you moving?

SHRI BANDARU DATTATREYA: Sir, I beg to move:

(11) That at page 3, for lines 26 to 30, the following be substituted, namely:-

"12. In section 18 of the principal Act, in sub-

section (2):-

(@)

(i)

(iii)

(iv)

clause (a) shall be relettered as clause (b)
thereof and before clause (b), as so relettered,

the following clause shall be inserted, namely:-

“(a) the conditions and the safety measures
under clause (b) of sub-section (2) and other
activities under clause (b) to Explanation of

sub-section (2) of section 3;”

in clause (b), as so relettered, for the words
“Child Labour Technical Advisory Committee",
the words “Technical Advisory Committee” shall
be substituted,

clauses (b), (c) and (d) shall be relettered as
clauses (c), (d) and (e) thereof and in clause
(c) as so relettered, for the word "child”, the

word ‘“adolescent” shall be substituted,

after clause (e), as so relettered, the following

clauses shall be inserted, namely:-

"(f) the manner of payment of amount to the
child or adolescent under sub-section (4) of

section 14B;

Amendment of

section 18.
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(g) the manner of composition of the offence
and payment of amount to the appropriate
Government under sub-section (1) of section
14D;

(h) the powers to be exercised and the duties
to be performed by the officer specified and
the local limits within which such powers or

duties shall be carried out under section 17A.”

The question was put and the motion was adopted.
Clause 12, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Clause 13 of the Bill. There

is one amendment (No.20) by Shri Husain Dalwai. Are you moving?
SHRI HUSAIN DALWALI: Sir, I am not moving.
Clause 13 was added to the Bill.

MR. DEPUTY CHAIRMAN: I shall now take up Clause 1 of the Bill. There

is one amendment (No.2) by Shri Bandaru Dattatreya. Are you moving?
CLAUSE-1 SHORT TITLE AND COMMENCEMENT
SHRI BANDARU DATTATREYA: Sir, I beg to move:
(2) That at page 1, line 3, for the figure "2012", the figure "2016" be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: I shall now take up the Enacting Formula of the
Bill. There is one amendment (No.l) by Shri Bandaru Dattatreya.

ENACTING FORMULA
SHRI BANDARU DATTATREYA: Sir, I beg to move:

(1) That at page 1, line 1, for the word "Sixty-third", the word "Sixty-seventh"
be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.



332 Government [RAJYA SABHA] Bills

MR. DEPUTY CHAIRMAN: Now, Shri Bandaru Dattatreya to move that the
Bill as amended be passed.

SHRI BANDARU DATTATREYA: Sir, I beg to move:
“That the Bill, as amended, be passed”.
The question was put and the motion was adopted.
The Compensatory Afforestation Fund Bill, 2016

MR. DEPUTY CHAIRMAN: Now, the next is Compensatory Afforestation Fund
Bill, 2016. What do we do? ...(Interruptions)...

SHRI ANAND SHARMA: Sir, it is already 7 o'clock. ...(Interruptions)...
SHRIMATI RENUKA CHOWDHURY: No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. It is 7 o'clock. ...(Interruptions)... 1 will
do one thing. ...(Interruptions)... Shri Anil Madhav Dave can move and then.
...(Interruptions).. He will only move and then we will ...(Interruptions)... You can

move. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): Sir, I move:

"That the Bill to provide for the establishment of funds under the public
accounts of India and the public accounts of each State and crediting thereto
the monies received from the user agencies towards compensatory afforestation,
additional compensatory afforestation, penal compensatory afforestation, net
present value and all other amounts recovered from such agencies under the
Forest (Conservation) Act, 1980; constitution of an authority at national level
and at each of the State and Union Territory Administration for administration
of the funds and to utilise the monies so collected for undertaking artificial
regeneration (plantations), assisted natural regeneration, protection of forests,
forest related infrastructure development, Green India Programme, wildlife
protection and other related activities and for matters connected therewith

or incidental thereto, as passed by Lok Sabha, be taken into consideration".

The question was proposed.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Have you moved the Bill? ...(Interruptions)..
SHRI ANIL MADHAV DAVE: Yes, Sir. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: Okay. That is all. ...(Interruptions)..



